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BEFORE NATIO@YGREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1176 of 2024
In the matter of:
Jagdish Kalra Applicant

Versus
HSPCB & Ors. Respondent

Status report by Virender Kumar Dahiya, IAS, Deputy
Commissioner, Panipat in iance of order dated 24.09.2024.

1 That the said matter was listed before this Hon'ble Tribunal on

24.09.2024. The matter is regarding illegal felling of trees by
Respondent No.8 in HUDA, sector-1, Panipat, Haryana
Hon'ble Tribunal pleased to pass the order dated 24.09.2024

the operative part of the order is as under :-

“The respondent No.7 Deputy Commissioner directed to carry

out the site inspection to ascertain of illegal felling of trees that

has been taken place, take appropriate remedial action and

submit a comprehensive report before the Tribunal within two

months’.

2. That in compliance of Hon'ble NGT order dated 24.09.2024 in
said matter a committee consisting of Sub-Divisional

Magistrate, Panipat, District Forest Officer, Panipat, Estate

Officer, HSVP, Panipat, Executive Engineer, Horticulture Wing,

Panipat and Regional Officer, HSPCB, Panipat was constituted
vide order No. 2256/M.B dated 07/11/2024. Copy of order

dated 07.11.2024 is enclosed as Annexure-R/1.
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That members of the committee visited the site and it was
found that the park of area approx. 500 sq yard is located in the
Sector 11 HSVP, Panipat. The park falls in the jurisdiction of
municipal corporation, Panipat. At site, it was found that one
tree ‘Pipal” has been axed below the stem. Also, heavy pruning
of 2 trees were done in the said park. The trees pruned have
new leaves at present. Present photos of trees and park in
question are annexed as Annexures-R/2.

That a meeting of committee was held on 26.11.2024 and it
was found that the tree located in park near plot No. 761,
Sector-11-12, falls in the jurisdiction of Municipal Corporation,
Panipat  therefore, ~Sub-divisional Engineer, Municipal
Corporation, Panipat was advised to lodge FIR in the matter
The minutes of the meeting of joint committee is annexed as
Annexure-R/3. The Executive Engineer, MC, Panipat has
informed vide letter No. 853 dated 13/01/2025 that letter has
been sent to SHO, Chandni Bagh, Panipat to take legal action
against the unknown person for cutting of the tree. Copy of
letter is attached as Annexure-R/4.

That District Forest Department, Panipat has intimated that
Notification dated 04-01-2013 passed by Forest Department
provides prior permission for felling of trees from Divisional
Forest Officer in respect area covered under said Notification. It
is further submitted that office order dated 03.09.2023 has been
passed by the D and yat D

Haryana to regulate cutting of trees in non-forest areas owned
by Gram Panchayats. Copy of Noffication dated 04-01-2013
passed by Forest Department, Haryana is annexed as
Annexure-R/5. The copy of order dated 03.09.2023 passed by
the D and yat D Haryana is

annexed as Annexure-R/6. The area in question is not covered

under any of said Notification/Order. W
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6. That Municipal Corponﬁrgampat has been directed to plant
5 plants in the vicinity against one tree felled

7. The status Report is submitted for kind consideration of this
Hon'ble Tribunal and will abide by the any further direction in

the said matter.

Place: Panpa:

Date: 14| «\/9025 [hzahag @
Deputy Commissioner,
Panipat
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Constitution of joint committec in 0.A. No. 1176 of 2024,

The above said matter was fixed for hearing before NGT on 24.09.2024 and passed an

order dated 24.09.2024. The operative part of the order s as under.

“The Respondent No.7. Deputy Commissioner is directed to carry out the site

inspection to ascertain the extent of illegal feling of tres that has taken place, take appropriste
remedial action and submit comprehensive report before the Tribunal within two months.”

The issue raised in said O.A. No. 1176 of 2024 is regarding cutting of a tree in the

purk adjoining 10 Plot No. - 761, sector — 11, HSVP, Panipat. Hon'ble NGT has directed to file a
comprehensive report in said matte through deputy Commissioner, Panipat.

under the chaimanship of Sub-Divi

In view of the above, a joint committes of the following officers is hereby constituted

nal Magistrate, Panipat for submission of repor:-

Sub- Divisional Magistrate, Paniput
Distrit Forest Oficer, Panipat

Estate Ofticer. HSVP, Penipat

Executive Engineer, Hortculture Wing. HSVP, Panipat
Regional Officer HSPCB, Panipat

The commiiice will submit the report 1o the undersigned within 15 days, so that

Endst.No/

action:-

1. Sub- Divisional Magistra
2. Distriet Forest Officer. e
3. Fstate Officer, HSVP, Pa
4
s

could be submitted T.

The net date in said mattr has been fixed for 17/01/2025.

foner.

Deputy Commi
2356 118 Dued 97

"
A copy of the above s forwarded to the following officials for further

Panipat
pat

put

Executive Enginear. Horticulture Wing, HSVP, Panipat
pat

ST
Panipat.

dan
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Station House Officer.
Police Station Chandnibagh.
Panipat

Memo no. Q¢4 Date

Subject: To take action agal

st the unknown person for tree cutting.

With reference to Executive Engineer MC Panipat Memo no. 1760 duted
25.07.2024, Trees were cut down from the park of Sector 11-12 by some unknown person

you are again requested 10 take
intimate the unde

action in the said matter immediately and also

ned

o Superintending £
MunicipalCorporation.
Panipa \)_—

i PRI oue: s [ifsed

A copy of the abovels forwarded 10 the following for informalion and necessany action
please.

|, Worthy Commissioner Municipal Corporation. Panipat

3 Exceutive Engincer. Municipal Corporation. Panipat

Panipat
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MUNICIPAL CORPORATION PANIPAT

SHO

ps Chandnibagh

Panipat

Memo No: [Hbo  Date: X 24
Sub:- Action against unknown person for tree cutting.

n reference to above cited subject, it's infiemed that grievance have been
eceived from public that trees have been <0t " parks of HSVP Sec- 11812 bY
unknown person-

1n this regard you are requested t© dies the needful as per rules against such
unknown person.

Exeltile Engineer
M.C. Panipat
Endst.No. 1754 Dt L

A Copy of the above is forwarded to W/CMC Panipat for infwecessary Action
Exebiitive Engineer

C. Panipat

Ch.
Long,
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